11569 Written Answers VAISAKHA 8, 1887 (SAKA) Written Answers

_A;-:rest of Chinese spies

29757, Shri Shree Narayan Das: Will
the Minister of Home Affairs be
pleased to state:

{a) whether 1t is a fact that some
Tibetan Chinese spies were arrested
on the 4th April, 1965 at Raxaul nn
the Indo-Nepal Border in Bihar;

(b) if so, the circumstances in
which this hag been done; and

(¢) the materials that have been

recovered from them.

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi): (a)
and (b) Two Tibetans were detained
at Raxaul on 3rd April, 1985 while
attempting to cross the border;

fc) It is not in the public interest
to disclose thig information on the
floor of the House, at present.

Kerala State and Subordinate Service
' Rules
2758. Shri Koya: Will the Minister
of Home Affairs be pleased to lay on
the Teble g list of special Rules is-
sued by the Governor of Kerala State
since President’s Rule, as contemplat-
ed in Rule (2) of Part Il of Kerala
State Subordinate Service Rules,
19587
The Deputy Minister in the Minis-
try of Home Affairs (Shrl L. N.
Mishra): The information is being
collected and will be laid on the Table
of the House as e=arly as possible.
12 hrs,

Mr. Speaker: Papers to be laid.
starmft (fgere): memw wEiaw,
1 v favwmfise ST AW &
T TAVETAR & 19 §9g Wa9 &
¥ qMET We A 97 gRAE far
Mr. Speaker: Papers to be laid.
‘Shti Humayun Kabir,
o arret ¢+ A frdrarfusTe
o %
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weaw wERY ;. IEEr § ¥ g
LA

st art : aga wEEI A ¢ |
99 ¥ A9 TR AT R

weaw wgRa & ¥ Baer A e
g

it siieTe aTey dear (FreT): "
UF SqITAT FTAA

weqw W - ag # 7 g foan
g | g EEar W owgi @ g
TF FT0 GeH gAT W FAA T€ g S
wr ¢! =faa ¥ sawwy et A
qwar g 7

5, WITIT | IAT . IGF AL
& Far & faar srgm ?

TR WEHIA IF TIA O AN
39 & FET 49 o geir Ar ¥ faar
HTAAT |

12.01 hrs.
PAPERS LAID ON THE TABLE

CeENTRAL Wakr Councin RuLes, 1968

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): On behalf of Shri Huma-
yun Kabir, I lay on the Table a copy
of the Central Wakf Council Rules,
1965, published in Notification No.
G.S.R. 558 dated the 10‘h April, 1988,
under sub-section (8) of section 8D
of the Central Wakf Act, 1954, [Plac-
ed in Library, see No. LT-4289/65].

DeEFENCE oF INDIA (AMENDMENT)

‘Ruires, 1965 AND ALL INDIA SERVICES

(DEATH-CUM-RETIREMENT  BENEFITS)
THIRp AMENDMFNT RULES, 1966,

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
lay on the Table a copv each of the
following Rules: —

(i) The Defence of India (Am-
endment) Rules, 1983 pub-



